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“but regret that the Address does not mention about the need to regulate the use of
Al techniques in various fields.”

101.  That at the end of the Motion, the following be added, namely :—

“but regret that the Address does not mention about the stand of the Government
towards the Houthis attacks on merchant ships plying through Suez Canal.”

MR. CHAIRMAN: Amendment (No. 102) by Shri Digvijaya Singh. Are you moving it?

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, | move:

102. That at the end of the Motion, the following be added, namely :—

“but regret that the Address does not mention about the growing disparity in income
of the poor and the rich.”

SHRI DIGVIJAYA SINGH: But, at the same time, Sir, :

MR. CHAIRMAN: Shri Digvijaya Singh, you can move an Amendment which |
authorize. ...(Interruptions)... Nothing will go on record. The Motion and the
Amendments moved thereto are now open for discussion.

The questions were proposed.

RULINGS BY THE CHAIR - Contd.

MR. CHAIRMAN: Hon. Members, before | go to the list of speakers, hon. Member,
Shri Digvijaya Singh, had raised a point of order.

As per practice, after the Motion of Thanks on the President’s Address is
moved by a Member and seconded by another Member, the Members who have
given notice for Amendments thereto are called to move their Amendments. It has
been categorically said so. In this regard, the practice is regulated by Rule 242 of the
Rules of Procedure and Conduct of Business in the Council of States (Rajya Sabha)
regarding, inter alia, order of speeches. Accordingly, the mover of a motion has the
right to speak thereon immediately after moving the Motion. And, similarly, the
seconder would also speak after seconding the Motion. Thereafter, the Motion
becomes the property of the House and Amendments may be moved thereto by other

* Not recorded.
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Members. Therefore, that is the stage, when Members who have given Amendments
are called to move their Amendments, if they so desire. The sequence followed by
the House today is, therefore, in order. The issue raised by Shri Digvijaya Singh Jiis
not tenable. In case, ...(Interruptions)... Please take your seat. In case, hon.
Member, Shri Digvijaya Singhji, needs further clarification, he may kindly refer to the
proceedings of the House, dated 07" February 2023, when the Motion of Thanks on
the President’s Address was taken up by the House last year; and, also peruse the
practice detailed in the publication ‘Rajya Sabha at Work™ at pages 233 and 235. So,
as per rule, as per practice, and as per practice during my tenure, the point raised by
you was an intervention, not very wholesome. Thank you.

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS - Contd.
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, just one point. ...(Interruptions)...

MR. CHAIRMAN: No, Mr. Tiruchi Siva. No more discussion on that. | have
concluded that issue. Nothing more on what | have ruled. ...(Interruptions)...
Now, the Leader of the Opposition, Shri Mallikarjun Kharge.
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